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IN THE CENIRAL ADMINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

& ®
\;; sila !L» . 48.1./92 D-t'e af Jec 1_5 E.Cl"l H 25 -{‘"5 .92
Shri R.M. Sen «sofpplicant
Vs.
Unien of India & Ors. .+.Respendents
CORAM

Hen'ble Shri J.P. Sharma, Member (J)

Fer the Applicant +vpoh KL . Bhandul s

Fer the Respendents «soMs.Jasvinder Kaur, prexy

ceunsel fer Sh.Jeg 3ingh

l. Wwhether Reperters of lecal papers may be %_?
allewed te see the Judgement?

2

2. Te be referred te the Reperter eor _not? ?S
JUDGEMENT (ORAL)

The applicant, Shri R.M. Sen werking as SARJAE,

Inter State Matters, Uirecterste CWC has filed this

Pplicstien aggrievedby the erder dt.25.1.1991 refusing

extensien ef the benefit of stepping up of pay st the level

ef the juniers in the grade ef ZAD/AE. He claimed the

relief that the gpplicant's pay be stepped up W of. T
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st the level of pay drawn by his junier, Shri S3.P. Basu and

he be paid the arrears aleng with ether benefits.
















